
ACT No. XXlX OF !857'. 

.--+- 

PASSED BY THX LEGISLATIVE COUNCIL OF Z N B E A .  

c'l'ieceived the assellt of the Governor d'el~era,k o ~ z  the I I th September 18 5 7.i 

I ,  

,4 s ACT to nzake bettev provision fog- the  collection of Land Castoms on 
c e ~ t a i n  Foreiglz E'ro?ztie~s of the P~esiclency of .Bombay. 

M T ~ ~ ~ ~ a s  it is expedient to make better provision for the collection 
'Preamble. and rnanagenleut of Land C~rstoms on certain Foreigr, 

Frontiers of the Presidency of Bolnbay ; h'c is enacted as follows :-- 

hct repealed. I. Act B I  of 1852 is hereby repealed, 

11: Duties sf Customs shall be levied on goods passing by land into 
  us toms ~ u t i e s  oli or ovLt of Foreign European Settlements situated on the 

goods passing by land 
into or out of certain line of Coast within the limits of the Presidency of 
Foreign Enropean Set- 
tlements. Bombay, a t  the rates prescribed in  the Schedules of Act  
1 of 1852 for Duties of Customs leviable a t  the Ports of that Presidency. 

191. The Governor of the Presidency of Bombay in Council m,ay 

~~~t~~~  ti^^ declare, by notice to be published in the C@cial Gazette 
on goods passing into 
or o u ~  of territories of of that Presidency, that the territory of any Native - - 

Native Chiefs. Claief not subject to the jurisdiction of the Courts ancl 
civil  authorities- of that Presidency, shall be deemed to  be F s r e i p  Terri- 
tory ; and ru.ay declare goods passing i n t o  or s ~ z t  of such territory liable 
Bi'&er t o  khe Duty fined by t h e  Schedales of Act  I of 1852 for goods 
.i'?prted or exported at the Ports of $hat Presidency, or to double the said 
19nt:iea, as the Governor in Council may think fit. 

1 For the levy of Duties of Gastoms as nbove povided on goods 
exported. by land to, ox. innpnrt,ed by land from, such 

<'ustoms Stat,ions. Foreign Territo~ies, Customs Stations may be established 
st sLach pd3cem,s rnsy be cleterxnined by the G e ~ e r n o r  irs @ou.ncil. 
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ACT No. XXIX OF TS57, 

V, The Governor in Goullcil may appoint such persons as he may 
., Lli~pohlme,liof Oifi- deem fit for the control and supervision sf the collectlo11 

cers. and management of the Customs payable under tlais Acfi 
as Co~lzmissioi~ers and Deputy Co-mmissioners of Customs, or under snclt 
other designation as the said Governor in Council shall deternzine ; and may: 
appoint a11 other proper persons to execute the duties of th.e several subor-. 
dinate offices necessary to the due management and collection of the said 

. Customs ; and the pso~~siuns;of Sections IV, y, and V1. of the said Act I 
.. . 

of 1852 shall. be applicable t o the  personsso ipliointed. Provided that no 
new office shall. be created without the previous conseizt of 

Proviso,  
the Governor General, of India in Council.. 

VT, The Governor in Council may prescribe, by public notice I ra  the 

Government to pre- 
Oficial Gazette, by -what roads and passes good-s shall be 

icribe by what roads allowed to pass into or out of any such Foreign Territory 
:oods niay pass. 

as is described in Sections II and 111 of this Act ; and 
after such notice, goods which may be brought to any Statioazl established on 
other roads or passes t%ian those so prescribed, shall be detained, and shall be 
liable to confiscation unless the person - in. charge thereof shall be able to 
satisfy tlae adjudicating Officer that his carrying -them by that road or pass 
avas from ignorance or accidercat. 

VII. Goods unla~vfully passed, or attempted. to be passed unlawfully, 
~ o o d s  unlmfully across any Frontier guarded by Stations, between sui~set 

passed across the Froa- 
Tier aftci sunset. and sunrise, shall be seized and confiscated. 

VIEII. When goods are brought to be passed d~t any Station establish- - 

ed for tlae levy of Duties and passing of gsocls, a. writtell 
Wlll tcn application 

for pcl~nissioll to pass application, according to a form to be prescribed by the 
goods Gommissioner of Customs, shall be made by the owner 
or persou" in charge, for permission to  pass sue11 goods ; and such application 
shall. contain a true description of the goods, ~xlitil the mnrlis, numbers, and - 

description of tEe packages containing the same, and a declaratioll sf their 
- 

yslue, If any goods shall be passed or attempted to be passed mitllout 
s11CIh a12 application in lvriting as is above described, they shall be liable to 
' r ~  seized and sonfiscated. 
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IX. Goods brought,(to be passed a t  any such Station shall be liable 
~ ~ ~ i s ~ e s c r i p t i o s  of to confiscdion i f  the packages in which the same luay be 

good2'~in irpplication, contained sl~all on examinaLion be found not to correspond - 
wit11 the description of them given in the application, or if the conte~lts 
thereof be found not to have been eo~reetly described in regard to sort, 
quality, or quantity, or if, in or among the packages; any goods not stated in 
Ghe application ~. . be found concealed or mirzd up with the specified goods. 

3 , . >  

- X. The Goverilor in Gouncil from time t o  time, by notice in the 
Corernmcdr~t to fix Ofiriul Gazette, naay fix a value for any article or 

the r d n c  of goods f ' o ~  
;he of le\,ging number of articles liable to Duty under this Act upon 
Duty. their value ; and the value so fixed for such articles shall, 
till altered by a similar notice, be taken to be the value of such art,icles 
for the purpose of levying Duty on the same under this Act. 

XI. When goods liable to Duty, for which a value has not been' 
fixed by such a notice as is above directed, or for wbiclm. 

Duty leviable on cer- 
kain goods according to a fixed Duty has not been declsred by the said Schedules, 
t.he market-value. are brought t o  any suclr Stn'cion as aforesaid, the. Duty 
leviable on such goods shall be levied according to the market-value of 
svr.eh goods. 

KIT, If the value sf any goods, upon which Duty is leviable according 
to the market-value thereoc shall appear to be under- 

Ascertainment of 
market-value . for levy stated in the declaration of value prescribed in Section 
of Duty. VHHI, the Oficer authorized. to receive Duties of Custonls 
at the Station where such goods are brought to be passed shall have 
power to take the goods, or any part thereof; as purchased for the Govern- 
ment a t  the price so declared; and whenever he shall so take goods for 
tl,e Government, payment thereof shall be made for the same within one 
~rlontll from the date of the declaration, and. the OEcer shall sell the goods 
sc~ taken on account of Government ; and, if they shall realize on sale a 
sum exceeding all charges incurred on them by Government, a proportion 
not more than one-half of the excess shall, at the discretion of the Com- 
missioner, be payable to the Ofitcer who reported the ucder-valuation of 
6i;e goods, who shall in like manner be liable to pay one-half of the net 
loss that may accrue on the sale of the said goods. 
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ACT No. XXTX OF 185%. 

XIII. N o  goods entered in either of the said Schedules as liable tct 
Duty, sl~all be exempted fro= the payment of such Duty 

i."lsemptiona. 
or of any part &hereof, except tmder special order from 

the Governor in Council; provided always t,hat any OEcer authorized to 
receive Duties of Customs under this Act may, at his discretion, pass 6 e e  
of Duty any passenger's personal baggage in actual use ; and if any per- 
son shall apply to have goods passed as such baggage, such Offices, act- 
ing 12ncler the 6rders of Government, shall deternlille whether they be 
passenger's personal baggage in a c t ~ ~ d  use, or goods subject t o  Duty under 
tlle provisions of this Act. 

XIV. When goods are passed at any such Station as aforesaid, the 

Certificate of pay- Officer authorized to receive Daties of C U S $ O ~ S  a t  such ' 
1 

mentof Duty- . Station shall g r a d  a certificate of, the payment of such 
. Duty, or (if the case so require) of the goods having been p ~ s s e d  free of 

Duty. Any Officer of Gustonls employed a t  a Station established aulder 
this Act may require any person in cl~arge of dutiable goods which haye 
been passed across the Frontier to produce the certificate granted for such 
goods ; and any goods which, are anaccompauied by a certificate, or which 
in examination do not correspond. with the specification contained in %lie 

shall be detainet.7 and shall. be liable to confiscation. 

XV. I f  a certificate be lost by any person t o  wliom it may have been 
. . 

Grallting duplicate issued by the Ofher  autl~orized to issue the same, the 
of lost certificate. Covllanissioner of Customs, or o t h e ~  Officer duly autho- 

r i z e d  in that behalf, on being satisfied that no fraud has been oonllnitted 
c?r was intended, may grant a dupli-cate of such lost document upon pay- 
~nerlt of a fee of not less than one Rupee nor exceeding ten ,Eerpees. 
Tile Comrnlssioi~er or other Bficer as aforesaid'may also authorize any amend- 
mel~ t  to be made in  any application made under this Act, butJ if such 
a,mendment be required after such application is entered and recorded irL 
6,he @tjstom-labuse bo,oks, then upon. pay merit of a like fee for zny amendment 
in  a document so entered. 

XVI. Ally Station Officer. xvho skiall permil goods liable to  Duty 
8t2vtioll O6cer per- t o  pass across 'the Frontier witho~at payanent of Duty, 

rilitt<ing goods to  pass 
,:.,tilout of 0:s W ~ O  ~ h d I  release any goods not covered by a sufficient 
%itti!-. 

certifica,t,e, 



ACT No. XXIX UF 1857- 

certificate, or who shall permit such goods to  pass by any road or pass 
other than the prescribed roads or passes, shall be liable, on conviction 
hefore a. Magistrate, to imprisonment for any tsrm not exceeding six 
months, or to a fine not exceeding five hundred Rupees, or both. 

XBII. Any Station Oificer who shadll needlessly and vexatiously 

yexatious seizure by injure good-s under the pretence of examination or in 
Siation OEcsr. the c o p e  of hi: examination, or who shall wrongfull? 

,$ ' 
detain goods for which there is produced a s d ~ e i e n t  tkrtificake, shall 
be 312,ble, on conviction before a Blagistra,te, to imprisonment for any 
Germ not exceeding six months, or t o  a fine not exceeding five hundred 
E~lpees, or boLh, 

I 'Whoever intentionally cbstructs any Officer in the exercl.se 

Obshruchio~ of OE- of any p~werS given. by this Act to such Officer7 shall 
!;e1'8, be liable, on conviction bef~re  s Nagis'crate, to imprison- 
i ~ e n t  for any term not exceeding six months, or t o  a fine n o t  exceeding one 
tho~zsand Rupees, or bot,h, 

XHX. TJboever oEers a bribe to any Officer appointed under this 

ggel'ing bribes to Actp in o~de r  to ind-u-ce such Ofiicer 60 act in a msnner 
Oiiicers~ inconsistent with his duty, shall be liable for every 
such oKsnce, on ctsna~iction before a Magistrate, to a h e  not exceeding 
one thousand, Rupees, or to  imprisonment for any term not exceeding 
six months, or botho 

XX. I r k  all cases in which, under this Act, goods are liable t o  

~dj,ai,cakion ,;on- confiscntion, a Colnmissioner or Deputy Commissioner 
j i~mf i~ l~s~  &c- . of Cust~ms  a..ppoiaated, under this ' Act may adjudicate 
such conffsca'cion, or the same inay be adjudged by an .Asssistant 
Co~nmissioner of' Customs appointed rsiader this Act being a Justice of 
Gbe Pence f lmvided that the power to adjudicate confiscation shall not 
extend as regards an Assistant Comvllissioner to goods beyond the value 
of one hundred Rupees ; and all cases adju.dicated by an Assistant Commis- 
sioner shall be liable to revision by a @ommissioner or Deputy Commissiorzer 
of @nstorns on appeal. 
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.:XXI. I n  case any goods shd l  be seized as liable t o  confiscation, or 
Bea~olation o f fo l~ i t=  detained as  under-vslued, under this Act, the adjudicating 

ed goods. Olrcer Ixay o ~ d e r  the same to  be restored in sncb manner 
and on such terms and conditions as  he thinks fit to  direct ; and if the owner 
of the same accept such terms and conditions, he shall not have or maintain 
any action for recompense or damage on account of snch seizure or detention: 
and the adjudicating Officer shall aiot proceed t o  condemnatio~a, 

XXXI., Any Qpcer authorized to ndjudkate Gnstoms cases, if he sha . I  

Damages for vexas decide that a seizure of goods zliade under the authority 
lious seizure. df this Act wa.; vexatious &nd unnecessary, may adjudge 
damages is be paid to the owner by the Officer who made such seimre, 
beside ordering the immediate release of the goods ; and if the owner sccepts 
snch damages, no adion sltall t l~ereaf~er  lie against socli Ofi?cer h any 
Clonrt of Justice on account of sacin, seizure ; and if such adjudicating OEcer 

priy~~,Sina,itigation a h d l  decide thnt the seizure was warranted, but shall 
of co:)Ascdion. deem tha t  the penalty of confiscation is unduly severe, he 
may mitigate thesame by levying 00. %he goods so seized as aforesaid any 
portion of the market-value oL" such goods not less than one-tenth of such 

Bewarcls Custolvs value ; m d  if th6 said OEcer adjudges confiscation, or 
Oiricr~s. a,ay penalty in mitigation of confiscation, he may order 
that, froln the sale of  the goods, or from the proceeds of any penalty inflicted 
~ * Y L  mitigation of confiscation, a proportion not exceeding, ipl all cases of 
~e iznre  except seizures of Saki6 or Tobacco, one-half of the sum remaining 
alter payment of all Government demands, shall be distributed i n  rewards 
arnoi~gst such Officers as he deems entitled thereto and in such proportion 
as he directs t o  each respectively. I n  awarding rewards for the seizure of 
confiscated Salt or Tobacco, the said Officer may award one-half of the 
proceeds of sale, without making any deduction on account of Government 
demands. 


